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CENTRAL ADMINISTRATIVE TRIBUNAL !

PRINCIPAL BENCH, NEW DELHI
0.A.No.828/2004
Monday, this the 5th day of April, 2004

Hon’ble Shri Justice V. $. Aggarwal, Chairman
Hon’ble Shri S. K. Naik, Member (A)
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ORDER (ORAL)

Justice VY.S.Aggarwal:

The applicant had prefarred a stabtutory appsal on
.2.2007 which is pending with respondent MNo.2. It iz
stated that decision ags vebt has not been taken by bhes

respondents.

@ Oncee bl appesl i1s pending. bthis Tribunal  will
not dwell intoe ths merits of the matter .
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5. When  rights of bhe respondgnbs aire not Likely to
be affected, we doen 1t unnacessary Lo 1ssus g show cause

notice while disposing of the present petilibion.
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<, It  1s directsd that respondent Mo.Z2 wou Ld
consider the said appeal and pass an appropriate speaking

order preferalkly within four months of the receipt of a3
certified copy of the present order and communicate to

the applicant.
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0n is disposed of,
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( 8. K=Naik ) ( ¥. S. Aggarwal )

Member (A) Chairman
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